
fl'1 THE CENThAL )DMINISTRATIVE TRIBUNAL V HDERAB/AD BENCH 

AT IWDERABAD  
S 

0.A.No, 131/93_t 

Q.A.No. 138 3/9 3 

BEThEEN S 

v±iss K.R.R.Sari Devi 

AND 

& 
Date.of Order: 22.1.27 

Applicant. 

The Chief comTdssionezL 	nCOmGTkZ..r 
Andhra Pradesh, Ayakar Bhavafl, 
L.B.&tadiufll Road, Easheer Bagh, 
H 	

.. Respondents. 
yderabad-4.  

O.A.1383/9 

Miss 1c.R.R.Sari Devi 	 •• Applicant 

Mal 

The Chief Coramissioner of Incorre Tax, 
Mdhra Bradesh, Ayakar ahavan, 
L.B.Stadiuni Road, Basheer Bagh, 
Hyderabad-4. 	 .. ResponDent. 

Counsel for the Applicant 

counsel for the Respondent 

CORAM: 

'3ON' BLE S HR I K .KAN Ai.AJfl z ?EMBER (ADtE.) 

.. Mr.J.C.}ranciS 	. 

•• Mr.N.V,FaghaVa Redj 

I 
HON'BLE S1iRI B.S. JAI PARAMESHWAR MEMBU (JUDL.) 	- 

X Oral order as per Hon'ble Shri R.Rangarajefl, ?er (An.) 

The corimon jtgement in these two OAswere called today 

on the basis of the letter dt. 20.1.97 submitted by the learned 

standing counsel Mr.N.V.K&3h3 '8  Ikeddy. It is stated in that 

letter that the applicant was dismissed from service from 

fore-noon of 74.94 and not from fore-noon of 74.93. Hence 

the learned counsel submitted that the date recotded as 

7.4.93 in the 3rd para of the Ju3gentnt in both the OAs 

dt. 26.11.96 needS correction. This is a typographical 

..2 



error and hence this have to be corretec3. 
S 

In:vjew of the above the date of dismissal from 

service noted as 7.4.93 in the 3rd para of the judgeinent 

S i 	 referred to above is corrected as 7494 

The registry should make necessary correction and 

inform the concerned. The letter is disposed of as above. 
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